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(COUNCIL OF STATE.

Monday, 27th August, 1934.

The Council met in the Council Chamber at Viceregal Lodge at Eleven
‘of the Clock, the Honourable the President in the Chair. \

QUESTIONS AND ANSWERS.

CARRYING OF DECK PAsSsENGERs FROM RaNGOON To CoLoMBO BY THE BimY
LINE.

123. Tug HoNourasie M. P. C. D. CHARI : (1) Will Government be
pleased to state :

(t) Whether the Bibby Line of steamers carry cabin passengers from
Rangoon to Colombo and wice versa ? ,
(ss) Whether they still carry deck passengers from Colombo to Rangoon ?

} (i) Whether they have discontinued carrying from Rangoon to
Colombo deck passengers other than the servants of cabin passengers ?

(2) If the reply to question (i31) is in the affirmative, will Government be
pleased to state :

(a) From what date, on what grounds and under what or whose authority
such discontinuance was made ?

(b) Whether the discontinuance is permapent or temporary, and if
temperary, when it will cease ’

(c) Whether Government is aware that the discontinuance is causing
great inconvenienco, trouble and hardship to passengers from Rangoon to
Colombo who cammot afford a cabin passage, as such passengers have now to
travel vid Madras undergoing quarantine at the Mandapam camp ? )

. (d) Whether Government is prepared to take steps for the removal
of this disorimination  at the earliest possible opportunity and, if not, why
not ? '

Tre HoNoURABLE M. T. A. STEWART : (1) (s) and (5). Yes.

~ (#s) From representations that they have received the Government of
India understand that Bibby Line steamers do not now carry deck passengers
from Rangoon to Colombo.

(2) (a)to(d). InJanuary,1932,it was brought to the notice of the Govern-
ment of India that Bibby Line steamers some times carried deck passengers
from Rangoon to Colombo although the Board of Trade’s passenger certificates
held by them contained no definite provision for the carriage of deck passengers.
After a careful examination of the position the Government of Indis held that

383
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384 COUNCIL OF STATE. [27TH Ave. 1934.

the certificates issued to Bibby Line steamers by the Board of Trade did not
authorize the carriage of deck passengers, however few in number. This
decision was communicated to the Agents of the Company at Rangoon and they
were told at the same time that their ships would be permitted to carry deck
passengers if application were made for a further survey at Rangoon and the
. Government Surveyor was satisfied as to the adequacy of the life-saving appli-
ances, sanitary arrangements and shelter provided for such passengers. Since
then no deck passengers appear to have been carried in the Company’s steamers
from Rangoon to Colombo.. The remedy, however, lies in the Company’s owu
hands.
SuRcHARGE ON RA1LwAY FREIGHT ON CoaL.

124. Tue HoNouraBLE MR. VINAYAK VITHAL KALIKAR: (1) Will
Government be plessed to state :

(a) Whether the Railway Board is examining the detailed statistics
in order to ascertdin whether the surcharge on railway freight on coalhada
serious effect on long distance traffic ? If so, what action dothe Railway
Board propese t« take to help the trade in general ?

(b) Are Government aware that the suggestion of the Bengal, Bihar
and Orissa eoliery owners to the Government of India for restricting the
©output . of coal in the Contral Provinces by legislative measures has - caused
great dissatisfaction and anxiety in the Central Provinces ?

(c) Have ths .Government of India consulted the Central Provinces

Government as to the advisability and feasibility of the restrictions referred
toin part (b) ! Ifso, what is the reply of the Central Provinces Government
m the matter ?
. (d) Are Government aware of the fact that during the last three years
on ‘account of the changed policy of the Railway Boardto consume Central
Provinces coal, the coal industry in the Central Provinces kas been greatly
ddewveleped by the colliery owners by investing large sums .of money #

“Tae HONoURABLE Mr. M. G. HALLETT : (o) Yes, but the examinatiem
of the detailed statistica has not yet been completed, and I therefore cammot
say what action, if any, it may be found possible to take.

() and (¢c). Government have consulted Local Governments including
the Government of the Central Provinces regarding the suggested scheme for
the restriction of the output of coal, and are aware of the views of the colliery
owners both i the Central ‘Provinces and elsewhere.  The reply of the Central
‘Brovinoes Government haa been received but it is not proposed to publish it at
peeacnt. | may assure the Honourable Member that mo decisions will be taken
until a most careful consideration has been given to the opinions of all the Local
Governments and interests concerned.

~ {d) Government have no definite information.
imcows-Tax oN Housg PROPERTY IN THE ABEA AFFECTED BY THE
. :  MARTE QUAKE. , :
i+ 125. Tee Howourasiz Rasa RAGHUNANDAN PRASAD 8INGH :Is
it a fact that income-tax officers in the parts of Bihar affected by the earth-
quake of the 15th January, 1934 have given notice of assessment to income+tax
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of house property, whether in the occupation of the assessees or not, and irres-
pective of the said property being completely destroyed by the quake or
rendered unfit for occupation by the owners or for tenancy purposes ? If so,
do'Government propose to issue prompt instructions not to assess such pro-
perty until the restoration or thorough repair or re-hauling of such property

THE HoNoURABLE SiR ALAN PARSONS: Income from house-property
is not assessed separately. It is assessed along with all other income of the
assessee concerned and the assessment is made after giving an opportunity to
the taxpayer to declare and prove his total income from all sources. In view
‘of this proceflure, the first part of the question cannot arise. As regards the
-segond ‘part, no such instructions are necessary as the provisions of the Income -
Tax Act and the special notification issued recently by Gevernment allowing
repair charges in the affected areas up to half instead of one-sixth of the rental
valuation should be quite sufficient to give all the relief that is npedsd.

TRANSFER OF THE IMPERIAL INSTITUTE OF AGRICULTURAL RESEARCH FROM
Pusa 10 DELHL

126. Tue HoNourABLE Raja RAGHUNANDAN PRASAD SINGH:
(a) Has the attention of Government been drawn to the protest, as published
in the public press ef leading men in Bihar and Orissa against the scheme of the
transfer of the Agricultural Research Institute from Pusa to Delhi ?

(b) Is it a fact that Government has come to a final decision to bring
sbout the transfer ?

(¢) Do Government propose to defer the execution ef the scheme for some
years.

TrE HoNoURABLE KBAN BAHADUR M1AN S FAZL-I-HUSAIN : (a) Yes.
(b) Government adhere to their proposal to transfer the Institute . from

(.c) No.

FENANOIAL ATD FOR THE RELIEF OF SUPFERERS IN THE FLOOD-STBICKEN .AREAS
"OF ABSAM.

127. Tue HoNourasie Sewvr HERAMBA PROSAD BARUA:
(a) Have the Government of Assam made any representation to the Goverh-
ment of India for any financial grant towards the ‘relief of the flood-strickén
peaple of Nowgeng and Sylhet ? Are the Government of India prepared to
grant any financial aid in this direction ?

(b) Is it & fact that the (lovernment of Assam have asked for a grant of
Rs. 14 lakhs from the Indian People’s Famine Trust for the relief of the flood-
stricken people of Nowgong and Sylhet ? »

(c) Have the Government of India recommended this grant to the Board
of Management of the Trust?

(d) Have the Board considered this request of the Government of Assam
and, if so, with what result ?

Tre HoNouraBLE KHAN BAHADUR MaN Stk FAZL-I-HUSAIN : (a) No.
‘The second part of the question does not arise. -

(b) Yes' v .'.”
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(¢) No. The matter is within the discretion of the Board of Management
of the Fund.

(d) The Board has decided to make a grant of Rs. 1} lakhs in the first
instance and to make up the total to Rs. 1} lakhs if no application for grant is
received from any other Provincial Government in the course of i he next two
months IS

Nm(m OF AssaMESE RECRUITED BY THE AssaM BENGAL AND EABTERN
BeNGAL RAILWAY%

128. Twur Honovrasie Srpyur HERAMBA PROSAD BARUA :
Will Government be pleased to state the number of Assamese recruited imto
‘the subordinate ranks in the different departments of the Assam Bengal
Railway and the Eastern Bengal Railway ?

THe HonouraBLE Sir GUTHRIE RUSSELL: Government have no
information.

LaAck oF ASSAMESE MEDICAL GRADUATES ON STATE-MANAGED RAILWAYS.

129. Tue HonourapLe Skwur HERAMBA PROSAD BARUA
(e Isit a fact that there is not a single Assamese medical graduate appointed
as Medical Officer on any of the State-managed Railways in India ?

() Do Government propose to take steps in this matter ?

Tee HoNouraBLE S1R GUTHRIE RUSSELL: Government regret they
‘are not prepared to lay down any fixed proportion for recruitimént on a terri-
torial basis.
Vovaee Pay or Britiss OTHER RANES..

130. Tee HoNourABrE Mr. HOSSAIN IMAM: Will Government state
whether the period spent on board ship during the return journey from India
to their destination of British other ranks counts as service in India ?

*+ His ExoeLLency THE COMMANDER-IN-CHIEF : Yes, Sir, The
Honourable Member will see from the answer which I shall be giving today to
his question No, 142 that the voyage pay of British other ranks is borne by
Indis, and it follows that the’ periods spent on board ship count as service in
India. The average period of the voyage is 32 days.

" NuuBER oF BriTisE OTHER RANKS wHO LEPT INDIA DURING 1933, ®TO."

131. Tue HoNourasLE Mr. HOSSAIN IMAM: Will Government state
how many British other ranks left India during the last year, what was the
actual time spent in India by these men ! During what months they left
India and in what months and years they landed in India ¢

His ExceLLeNocy TRE COMMANDER-In-CHIEF : 13,294 British other
ranks left India during the trooping season of 1933-34, i.e., between October,
1933 and March, 1934.

- Other information asked for by the Honourable Member in his question is
not readily available. To collect it would necessitate a reference to every
British unit in India, and Government do not consider the labour' involved
would be justified.



St e ‘| QUESTIONS AND. ANSWERS. 387:.

Coar oF ConveYING BriTisg OTHER RANKS FROM AN ENaGLISH PORT TO AN/
INDIAN PORT DURING THE LAST FINANCIAL YEAR,

" '182. Tar Honovrasie Mr. HOSSAIN IMAM: Will Government state
the' per capita cost of British other ranks from a British port to an Indisn
port in the last financial year ? '

His ExcerrLency THE COMMANDER-IN-CHIEF :  The cost of convey-
ing British other ranks from a port in England to a port in India during the
last financial year was £8-10-0 per head.

INCLUSION OF THE PERIOD OF TRANSIT IN THE AVERAGE PERIOD Or SERVIOR
Co oF BriTisE OTHER RANKS.

133. Tee HoNouraBLE Mr. HOSSAIN IMAM : Will Government state
whether the period of five years mentioned in reply to my questjon No. 113
of 28th March, 1934 is inclusive or exclusive of the period of transit to and from
India ? Wasthe question of the period of transit being charged to the War
Office referred to the Capitation Tribunal ? If so, with what result? If not,

why not ¢

His ExcerLenoy THE COMMANDER-IN-CHIEF : The period of five
ears mentioned is inclusive of the period of transit. The question was not
referred to the Capitation Tribunal. The matter has never been in dispute
and: the Government of India have always aocepted liability for voyage pay of
units, detaehments and details proceeding to and from India.

EriGIBILITY OF MEDIOAL GRADUATES OF INDIAN UNIVERSITIES FOR APPOINT-
o MENT To THE INDIAN MEDICAL SERVICE.

134. Tue HoNouraBLE Mr. HOSSAIN IMAM: Will Government state .
what action they have taken to make the graduates of Indian universities
eligible for service in the Indian Medical Service after the passing of the Indian
Medical Council Bill? Will -Government state what is the required quali-
fication now ¢ ‘

His ExceiLenoy THE COMMANDER-IN-CHIEF: Government have
under consideration a proposal to amend the rules regarding appointment to
the Indian Medical Service, in order to make candidates possessing medi al
ﬁiﬁc&tions included in the First Schedule of the Indian Medical Council Act '

ligible for appointment to that Service. Under the present rules a candidate
must possess a qualification registered in Great Britain and Northern Ireland
upder the Medical Acts in force at the time of his appointment. v

Tre HoNouraBLE Mr. SATYENDRA CHANDRA GHOSH MAULIK ;.
How long will it take to come to a decision on the question of amending the -
rules ?

His Exorrrenoy Tee COMMANDER-1N-OHIEF : It is impossible to
say at the present moment. v

Fm T Dare oF 188UE OF Revisep Leave Ruies. o
.+136. Taz Honouranie, M. HOSSAIN IMAM : . With reference to my

question No. 193 of, 16th September,} 1933, will Government stata_when the, s
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Leave Rules were issued? Will they be laid on the table and will they affect
the old incumbents ? If not, why not ?

Tre HonoURABLE SiR ALAN PARSONS: The revised leave rules were
issued in December, 1933 and published in the Gazette of India of the 16th
December, 1933, a copy of which is available in the Library of the House.

Broadly speaking, these rules do not apply to those who were in service
on the 15th July, 1931, unless there has been a break in their service subsequent
to that date. Rules governing conditions of service are not altered without
due consideration for the rights of Government servants, as it is necessary
to maintain a sense of security in Government employment. In the absence
of other over-riding considerations, the general policy is therefore to make
alterations in such rules applicable only to those who enter Government service
subsequently.

Tre HonovraBrLE Mr., HOSSAIN IMAM : May I ask, Sir, if this policy
has been observed by the Government to the advantage of the services,
for instance, in the case of the Lee concession ?

¥:£ Tue HonouraBLE Stk ALAN PARSONS: On certain occasions new
concessions are applied to officers and staff already in the service. Of course,
for example, the object of the Lee concessions was to give concessions to people
already in the service.

TeeE HonouraBLE MR. HOSSAIN IMAM : Did not the General Purposes
Committee recommend to the Retrenchment Committee that the rules for
existing incumbents should be modified and amended ?

Tee HoxouraBLeE Sir ALAN PARSONS: I fear the Honourable
Member’s memory of the voluminous recommendations of these Committees
18 very much better than mine!

LEecisuaTion ForR REcuraTing THE Hours oF WorK oF Dock LABOURERS.

136. Tae HoxourasLe Mr. HOSSAIN IMAM : Will Government state
whether they contemplate any legislation to regulate the hours of work for
dock labourers ¢ If so, have they consulted the interest concerned; and
when do they expect to bring it before the Lagislature ?

Tue HonouraBLE Mr. T. A. STEWART : As a result of the recommenda-
tions made by the Royal Commission on Labour in India, the Government of
India have under consideration the question of undertaking legislation for the
regulation of the hours of work of dock labourers. The Local Governments
and the other interests concerned have been consulted in the matter and the
replies received are now under consideration. The Government of India are
not yet in a position to say whether legislation will be undertaken on the
subject and, if so, when the necessary Bill will be brought before the Leglsla~
ture.

DISALLOWANCE OF QUESTIONS AND RESOLUTIONS.

137. Tue HowourasLe Mr. HO SSAIN IMAM :  Will Goveriithent plénsd
state whether the disallowance of g uestions and resolutions is the concern
of members of the Government ? If not, whose concern is it ?

. Tue HonouraBLe Kuan Bamapur Mian S FAZL-I-HUSAIN: No.
The only authority competent to disallow questibns is the President acting-
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under rule 7 of Standing Order 15. The authorities competent to disallow
resolutions are the President acting under Standing Order 59 and the Goverror
Generabacting underrule 32.

Tex HowourasrLk M. HOSSAIN IMAM : Does the Govemer General
act alome or is.it the Governor General in Council ?

Tae HonouraBLE KBAN BaHADUR MIAN SR FAZL-I-HUSAIN: I am
sure the Honourable Member is fully aware of the constitutional position.

SrerLING LoANS- CONTRACTED SINGE 1921,

138. Tae Honourasie Mr. HOSSAIN IMAM: Will Government lay
on the table the fol.ow.ng information about their sterling loans contzacted
gince 1921 : B

(a) Issue price, rate of interest, repayment date, average exchange rates:
of pound into rupees ? '

(b) The sterling loans repaid between 1921 and 193% %

Tae HoNoURABLE SIR ALAN PARSONS : I lay on the table two stakte-:
ments giving the desired information.

Statement showing the sterling loans repaid during the period from 1st April, 1981 to the Jld;

March, 1934.

Name of loan. Yeoar in which repsid. .
1. India 79/, Stook and Bonds .. .. .. 1926-27.
2. India 5§49 Stobk, 1932 . 1931-82.
3. India 5§9 Stock, 1938 . 1932-33.
4. Endia 6%, Bonds, 1932 . 1932-83.
5. India 6% Bonds, 1938 1933-3.
6. India 69, Bonds, 1933 1933-84.
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SpEcIAL CLASS APRRENTICES AT JaAMALPUR WoRksHOPS, East Inmut RaiL-
WAY. .

139. Tee HoNourasLE Mr. HOBSAIN IMAM: Will Government state
how many Indians other than statutory Indians have been admitted imfo the
Jamalpur Institute since 1921 and how many of them have been previded:
with jobs on the Railways ? How many have been sent to England and what
are their names ¢ What are the names of persons who have not been sent to;
England and the reasans for not sending them to England ? '

TrE HoNouraBLBSIR GUTHRIE RUSSELL : I presume nry Honourable:
friend seeks information regarding the fpecial Class Apprentices who are:
first trained at Jamalpur and subsequently in the United Kingdom selected:
under the “ Regulations for the Recruitment in India for the Mechanical
Engineering and Transportation (Power) Departments of the Supenor Revenue
Establishment of State Railways . If so, a statement giving the necessary
information since 1927 when this acheme was ingugurated is placed an the
table of the House,
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AVERAGE ANNUAL RAINFALL oF Pusa, DELHEI AND NORTHERN INDIA.

140. Tar HoNourasLe Mr. HOSSAIN IMAM : Will Government kindly
state the average annual rainfall of Pusa, Delhi and Northern India ?

Toe HoNouraBLE Mr. M. G. HALLETT : The average annual rainfall
of Pusa is 4855 inches and of Delhi 26-84 inches. With regard to Northern
India, the Honourable Member presumably desires information for the Punjab,
the United Provinces and Bihar. The average annual rainfall of these pro-
vinces is 19-91, 38-25:and 48- 60 inches, respectively. h T
AMOUNT OF DIsaBILITY PENSIONS PAID ON ACCOUNT OF THE GREAT Wu;

ETC

141. Tee HoNouraBLE Mr. HOSSAIN IMAM: Will Government state
the annual amount of disability pensions paid to those invalidated during
the Great War ¢ How much is paid in England and how much in India ¥ How
‘much is debited to the War Office and to the Indian Army (1932-33) ?

His Excerresoy THE COMMANDER-INn-CHIEF: I am afraid the
information requiresl by the Honourable Member is not readily available, and
Government are of gpinion that its collection would not be worth the enor-
mous labour involved.

Tug HoNouraBLE Mr. HOSSAIN IMAM : The last part of my question,
Sir. How much is-debited to the War Office ?

His ExceLLEneY THE COMMANDER-in‘CHIEF : T must agk for notig
of that question, Sir, I cannot give details at the moment. ’

ToraL EXPENDITURE ON TRADE DELEGATHON TO AFGHANISTAN, ETC.

142. Tee HosovraBLe Mr. HOSSAIN IMAM: What was the téigl
expenditure on the trade delegation to Afghiinistan, and what part of it was
debited to the British Government ? 3

Tue Honourasup Me. R. E. L. WINGATE : Total expenditure on Trade
delegation to Afghanistan was Rs. 16,747-10-0 only. Out of this Rs. 1,368-9:0
only is recoverable from His Majesty’s Government.

Cost of THE DEFENCE SERVICES IN 1932-33.

143. Tee HovouraBLE Mr. HOSSAIN IMAM : Will Government sisge
the all-inclusive cost of the British Army in India and of the Indian Agiy
in 1932-33 and the per capita rate ? '

His Exceurency THE COMMANDER-IN-CHIEF : The information
asked for by the Honourable Member is not readily available as the-accounts of
the Defence Services are not compiled in sush a way as to show th:‘mdiﬁme
on the British and the Indian portions of the Army in India separately ; nor is
it possible to work out accurately the cost of the two pertions of the army en
the basis of the existing system of accounting. The total cost-of the British
portion of the Army in India in 1932-33 may, however, be taken'to be appro-
ximately Rs. 19 crores and that of thg Indian portion as approximately Rs. 17
crores but neither of those two figures include non-effective charges.

The army consists of various arms and various ranks with varying rates
of pay, scales of equipment, etc. An average per capita rate will not therefore
represent the cost of any one individual.
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Tue HoNouraBLE PaNDIT PRAKASH NARAIN SAPRU: What was
the total strength af the British Army and what was the total strength of the
Indian Army ?

His ExcerieNcy THE COMMANDER-IN-CHIEF : I cannot give you
the total in numbers, but there are now 45 British battalions and 98 active
and 18 training Indian battalions.

CapITATION CHARGES.

144. Tee HoNoUrABLE Mr. HOSSAIN IMAM: (a) Wil Government
state the following information abqut the capitation charges :

{) The annual training ocost.

(#%) The recruiting cost.

(#s) The period spent in depots.

(¢v) The cost which does not vary with the time.

{v) The full details of £190} given in reply to question Nq. 115 of 12th
April, 1934, with specification of full details ?

(6) Will Government state the actual amount of capitation charges peid
during the last two financial years and the per capita rate on which it was based

His Excerigxcy ToHE CO MMANDER-v-CHIEF : (a) (3) and (¢7). I megret
1 am unable to furnish the information required by the Honourable Msmber as
Government have not received from the War Q.fice any detailed caloulstions
of the annual reeruiting and training costs in recent years.

(i) The period of depot training varies according to the arms of the ser-
vice and is as follows :

Cavalry . .. Nil. (They have no depota.)
Royal Artillery .. Fourteen weeks.
Royal Engineers .. An o::rdqgo of 38 weeks depending on the
trade.
Royal Corps of Signals .. .. Bix months plus a further maximum of six
‘months ‘echnical traming.
. Infantry .. .. Kighteen weeks.
{w) and (v). The details of £190-10-0 are as follows :
£ a2 d
Initial charges .. .o 1118 9
Maintenance .. . . .. 102 2 8
Cost of depote . . 5714 6
Pension of depot staff .. . 4 50
Departmental services .. .. 4 8 2
Total .. .. 190 9 1

‘ o ‘ or £160-10-0 roundly.
Of the above items, the initial charges alone do not vary with the time.
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4
1032-38. 1933-34.-
War Office .. .. .. 1,400,000 1,250,000
Air Ministry .. - o .. .. 111,000 210,000

Payments werc assessed on the basis of a provisional flat rate arranged i in
1927 pending discussion of details before the Capitation Tribunal.

INTRODUCTION OF NEW CONDITIONS OF SERVICE IN ARMY Hmnqnn’rm
QFFICES.

145. Tae HoNOURABLE Ra1 BAEADUR Lara JAGDISH PRASAD : (s) Is
it & fact that some new conditions of service have receatly been introduced at
Army Headquarters Offices ?

(b) Have these new conditions of service been applied to those civilian
olerks also who entered service as a result of the competitive examination held
by the Public Service Commission in November, 1932 ?

(¢) Is it a fact that these civilian clerks had received no warning from the
Public Service Commission either at the time of the examination or at the time
of their appointment that there was any possibility of their being governed
by the Indian Army Act ?

(d) Is it a fact that all those persons who entered similar services as a
result of the competitive examination held by the Publio Service Commission
in February, 1931 have been confirmed on the ald rates of pay on the ground .
that they had not been specifically warned before or at the time of examination
that the rates of pay of the posts for which they were candidates were subject
to revision ?

(e) If the answer to (d) be in the affirmative, will Government be pleased
to state why the new oonditions of service have been applied to those individuals
who had not been warned about the same either before or at the time of exami-
nation or at the time of appointment, and why the same policy has not been
followed in the cases referred to in (b) and (d) ?

(f) Is it & fact that the persons concerned made representations to the
Public Service Commission for exemption from the revised conditions of service
in the month of January, 1934 and that the views communicated by the Public
Bervice Commission on those representations to the Government of India were
in favour of such exemption ?

(9) Will Government be pleased to state whether they propose to ask the
Public Service Commission to transfer such persons to the Civil Secretariat and
Attached Offices on the occurrence of vacancies in those offices and appoint new
persons in their places who, after receiving due warning before appointment,
may be willing to accept enrolment under the Indian Army Act.

(k) Will Government be pleased to state what other action, if any, they
propose to take in the matter ?

His ExcELLENoY THE COMMANDER-IN-CHIEF : (a), (b), (¢) and (d)-
Yes. .

(¢) The offer of appointment did not specify the conditions of service,
but mentioned a certain scale of pay which it was stated was likely to be reduced.
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Aocceptance of an appointment in such oircumstances implied therefore
acoeptance of such conditions as might be fixed for it.

(). (9) and (k). Government have received representations from certain
clerks and these are now under consideration.

Trx HoNoURABLE RA1 BAHADUR Lata RAM SARAN DAS: Sir, may I
ask the questions on behalf of the Honourable Mr. Jagadish Chandra Banerjee ?
I am sorry I am a bit late. He has authorised me to put thesec questions. In
* case you permit mé, I will put them.

Tae HoNoUuRABLE Me, M. G. HALLETT : Sir, I was under the impres-
sion that these questions were not going to be put today and I am not ready.

STATEMENT LAID ON THE TABLE.

Tax HoNourasLe Sik GUTHRIE RUSSELL (Chief Commissioner of
Railways) : Sir, I lay on the table the information promised in reply to ques-
tions Nos. 57 and 58 asked by the Honourable Mr. P. N. Sapru on the 13th
August, 1934. '

(1) ConFBRENCE OF EasT INDIAN RAILWAY EMPLOYEES AT LUCKNOW, AND (2) D1scHARG D
o¥ Basu B. K. MUKERJI.

87. (a) Government understand that a Conference purporting to beof *all East
Indian Railway workmen ’ was held at Lucknow on the 14th/15th April 1934.

(b) Government have no information.

(¢) and (d). Mr. B. K. Mukerjee Was discharged on the 1st May, 1934, with a mon(h’s
pay in lieu of notioe, in terms of his agreement.

EasT INDIAN Ratnway UnioN.
58. (a) Yes.
(b) No.

INDIAN RUBBER CONTROL BILL.

Tar HovourasLE MRr. T. A. STEWART (Commerce Secretary) : Sir I
move :

‘“ That the Bill to provide for the oontrol of the export from and import into India of
rubber and for the control of the extension of the oultivation of rubberin British Indis, as
passed by the Legislative Assembly, be taken into consideration.”

Honourable Members, Sir, are no doubt aware that since the year 1929,
world production of rubber has far outstripped the demand for that commodity.
As a result, world markets are heavily overstocked and prices have fallen. I
shall quote only two sets of figures to illustrate that point. In 1929 the price
of rubber in London was just over 10d. per 1b. In 1933 it had fallen practi-
cally to 3d. per Ib. At the same time India, which exported in 1928-29 as
much as 14 million Ibs. of rubber, in 1932-33 sent only one million. lhs. A
critical situation has therefore been created for the rubber producer whether
in India or elsewhere in the world and the rubber-producing industry, following
the example of the tea industry, has endeavoured to work out its own salvatin
M9708
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through a scheme of restriction. The first proposals for restriction originated
with the Rubber Growers’ Association in London, a body which is representa-
tive of rubber growers throughout the Empire. The co-operation of the Dutch
growers in the Netherlands East Indies was then secured, and finally French
Indo-China, Siam and Sarawak fell into line, It was in April last that the
Government of India'were informed that agreement had been reached amongst
the various producers and the Government were asked whether they were.
prepared to join in an International Agreement to give a binding effect to the:
Agreement that had been reached amongst the producers. Before the Govern-
ment of India came to a decision on this point, they consulted the two Local
Governments  miainly concerned, namely, Madras and Burma. They also,
touk the opinion of the two Indian States who are so greatly interested in the
production of rubber, namely, Cochin and Travancore. As a result of these
inquiries the Government of India were satisfied, firstly, that tliese Local Govern-
ments and these States werestrangly in favour of the restriction scheme. They
were algo assured that an overwhelming majority of the producers in India and
Burmia were also in favout of the schemeé. In the second place, the Govern-
ment' of India were satisfied that prima facie India’s share of the world markets
throughout the period of control would be a reasonable and fair one. In these
circumstances, and with the success of the tea restriction scheme before them,
the Government of India had little hesitation in signifying their Agreement to
an International Convention. There was one other consideration which weigh-
ed with considerable force with Government ‘when they came to this decision.
Though India and’ Burma are, comparatively speaking, small contributors
towards world supplies of rubber, India has another and an important stake
in the industry. The rubber plantations of Ceylon and Malaya are ta a very
great extent worked by Indian labour and anything in the nature of a rehabili-
tation of the industry in general was bound to react most favourably on the
prosperity of India, especially in the South. Accordingly, on the 7th May this
year, Sir Bhupendra Nath Mitra our High Commissioner in London signed an
International Agreement on behalf of the Government of India. Copies of this
Agreement have, I think, been in the hands of Honourable Members for some
days and it is unnecessary for me to meption more than the main outlines of
the Agreement. In the first place, each country agreed to restrict to certain
agreed proportions its exports of rubber for the period of the Agreement, that
is, for five years. In the second place, each country-undertook to contzol within
strict limits the extension of planting of rubber during the period of control.
1t is of course obvious that the last state of the industry would be worse than
the first if #t the:énd of the period of control the rubber industry was in a posi-
tion to put even larger stocks of rubber on the market. In the third place, each
contracting country undertook that there should be no undue accumulation of
stotks throughout the period of control. When signing the Agreement
Sir Bhupendra Nath Mitra made two reservations; the adherence of India
was subject first to the agreement of the rubber-producing States, and second to .
the ‘approval By the Legislature of any legislative measures which might
be nevessary to implement the Agreement. Travancore and Cochin have
approved of the ‘agreément and now the Legislative measures which are
neeessary to' imiplement it are placed before this House.

P Y
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' “"The Bill follows very closely indeed the model that was.set by. the Tea
Control Act, and it is unnecessary for me now to enter into any detajed expla-
nations of the various clauses of the Bill. Chapter II implements qur obliga-
tioris in respect of the control of exports. Chapter III implements the oblig-
tions in respect of the restriction of planting, while Chapter I prescribes the
machinery for the operation of the scheme of control within India. ..Should
there be any doubt still in the mind of any Member as to the wisdom or practie-
_ bility of a scheme of this sort, I might mention that in the past year and a half
theré has been only one application in the nature of an  appeal against the
operations of the Tea Licensing Committee, and as this scheme is based. very
largely on that former scheme, I think that it may be claimed that there is reason-
able’ chance of its successful operation. "There gre two features of the Bill
however to which I would draw attention. If Honoursble Members. will com-
pare article 4 of the International Agreemept with clause 13 of the present
Bill, they will see that whereas in the International Agreement.basic quotas
have been prescribed for all five years of the scheme of contral in the present
Bill we have only defined the basic quota for India and Burma for the residual
portion of this year. The reason is this, Sir. Since the Agreement was entered
thto it has been discovered that the statistical evidence on which the Indian
quota was calculated was apparently faulty, At the present moment. an
investigation“into these statistics is in progress and if it should appear that
there has been a palpable error in calculating India’s allotment, representations
will be made with a view to securing a readjustment. ‘

It has been suggested in some quarters that the fact that ‘a separate
machinery is being set up for India and Burma is by way of being intelligent
anticipation of the separation of Burma. ' This, 8ir, is not the case. In the
first place, the informal International Committee which originated the scheme
prescribed separate quotas for Burma and for India. In the second place,
the conditions of production of rubber in Burma differ very considerably from
those of South India and the Government of Burma, who - were consulted in
this connection, were emphatically of opinion that a machinery similar to that
used in the tea control scheme could not be applied to'the conditions of the
small producers in Burma. And thirdly, Sir, geographical ¢onditions” make
it essential that there should be separate committees. It would be impossible
with a single committee to work a scheme of control which extended from Burma
to South India. o

I think, Sir, that I have said enough to indicate that this schere of restrig-
tion will be for the benefit of the rubber producer in India as elsewhere. I
think also with the example of the tea control before us there is every hope,
that the scheme is a workable one for India. 1If, Sir, it achieves the object
that is contained in the Preamble to the International Agreement, namely, if
it succeeds in regulating the production and export of rubber in producing;
countries with the object of reducing world stocks to a normal figure and adjust-.
ing in an orderly manner supply to demand and maintaining a fair and equi-
table price level which will be reasonably remunerative to the efficient producer,
E’if, Bir, that object is achieved, the Bill will be well worth the approval of thie

ouse.

Sir, I move.
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Tae HoNoURABLE Diwan Bamapur Stk RAMUNNI MENON (Madras :
Nominated Non-Official) : Sir, the Government may well be congratulated
on bringing forward this measure which implements an International Agree-
ment which has been framed with a view to improving the condition and pros-
peots of the rubber-producing industry and as such the Bill will be welcomed
by all those who wish to see an important Indian industry lifted from its present
sad plight and placed on a reasonably remunerative basis. Now, the success
of & control scheme of the kind that we have in view willdepend to a very
large extent on its willing acceptance by the producers and that acceptance will
depend on the equity of the scheme. One of the essential parts of the scheme
is that certain definite basic export quotas are fixed for the years covered
by the control period. While I appreciate the fact that in the Bill it is only
the quota fot the present year that is actually fixed and while the Bill gives
us some hope that the quotas for the remaining years will be fixed after fuller
inquiry, the fact cannot be denied that these quotas havebeen practically
fixed by the International Rubber Regulation Committee. But I hope that they
have been fixed as far as South India is concerned only on a provisional basis.
These quotas have been published and we have to recognise the fact that they
have given rise to a large amount of dissatisfaction and heart-burning among
the producers of SBouth India, particularly in Cochin and Travancore. A
oconsiderable volume of newspaper literature has grown up round this subject
and the matter has also been ventilated in other ways. I shall not go into
all those details, but I shall mention two facts which would prove that the
basic quotas have been fixed after insufficient consideration. I believe that
these quotas are based upon the average annual exports for the five years 1928
to 1933. Now it so happens that the figures for these years which are published
in the Government of India Indian Rubber Statisticsdo not include the export
figure for Aleppey, through which port the rubber from Travancore is exported.
I believe the average annual figure for that port works out at something like 950
tons. Then, again, the allowance made for immature rubber, that is, for
new rubber which will come into maturity during the control period isstated
to be quite inadequate. I do not know what figures of acreage were placed
before the International Rubber Committee, but the fact is that no complete
figures are available and, as the Honourable mover himself stated, informa-
tion on this point is now being collected and it is believed that when this
information is fully collected, the total acreage for which allowance has to be
made will be far in excess of what has been assumed. If, therefore, proper
allowance is made under these two heads, namely, export from Aleppey and
new acreage which will come into maturity during the control period, the basic
quotas which have been fixed for South India will have to be very largely in-
creased. I was very glad to hear the assurance of the Honourable mover that
the Government will consider this question and see what could be done in the
matter. I really wish that he had given a more definite assurance on this
point and I do not see why the Government should hesitate in a matter like
this. I should welcome a definite assurance that the Government will take
the matter up with the International Rubber Regulation Committee and
secure a modification of the quotas which have been provisionally fixed. In
this connection I would like to mention & matter which, though it might
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look small, may be of some practical importance. The proportion of the South
Indian quota is really very small, I believe it is only about 1} per cent. of the
quotas of the whole world. Any modification, therefore, which it may be
found necessary to make in this quota will not appreciably affect' the world
tonnage. If the Government give an assurance to this Council and through
this Council to the producers of South India, I am sure that it will go a long
way to relieve the anxiety which is felt in the south at present.

There is another point which I should like to refer to and it is this. The
* quota for this year is actually fixed in the Bill. I suppose it means that if
after further consideration it is found equitable to increase the quotas, the
increase cannot be given effect to for this year. If that is so, I suggest that
a suitable amount may be added to the quotas for the succeeding years.

There is one other point also, 8ir, to which I would like to draw atten-
tion. I observe that in one of the clauses of the Bill provision is made for
appeal in regard to orders passed by the licensing committee on applications
for extension of cultivation, under which an appeal will lie to the Local Govern-
ment, whereas I find no provision made in regard to orders passed by the Com-
mittee in the a]lotment of quotas or in the granting of export licences or certi-
ficates of origin. T should like to know whether it is intended to make provi-
sion for such appeals under the rules to be framed by the Governor General in
Council. If that is not the case, I should like to know why it has not been
thought necessary to make any provision for such appeals.

With these few remarks, Sir, I keartily support the Bill.

Tae HoNourasLe Mr. P. C. D. CHARI (Burma : General): 8ir, I
have great pleasure in supporting this Motion. This Bill follows closely on
the lines of another Bill, the beneficent provisions of which are already felt by
the industry concerned—I] mean the tea industry—which has been greatly
benefited by the control scheme which has been recently introduced. I hope
and trust that this Bill, following closely on the lines of the tea restriction
scheme contained in that Bill, will give the necessary rise in prices which
will benefit the rubber industry in the province which I have the honour to
represent. that is Burma, and the other province, Madras, from which I come.

Sir, certain rule-making powers provide for very important things and the
Honourable mover of this Bill will agree with me that the rules framed will be
as important, if not more important, than the provisions of the Bill itself. I
trust that the Government will consider carefully the observations and sugges-
tions made by the producers of rubber in India and I would particularly
remind him of the necessity of providing against hardships to small planters in
the matter of publishing proofs or in the allotment of export quotas. I think
suitable provision on the lines of the provisions made in the case of small planters
in the Tea Control Act should find a place in malking the rules under this Act and
I hope that Government will see to it that instructions are issued to the
eommittees to see that the small planters’ interest do not suffer in the provinces
of Burma and India.

With these words, Sir, 1 support the Bill.
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..y 'THE_HoNoURABLE Sarvip RAZA ALI (United: Provinces : ‘Nominated
Non-Official) : While giving my whole-hearted support to the provisions of
the Bill, may L, Sir, utter a word of caution ? International agreements are:of
the. greatest importance and thereisno doubt that if all contracting parties
carried. out: theterms of these agreements. honestly, fairly and. squarely, the
results would be always beneficial. But unfortunately it has happened o the
past that international agreements have failed to achieve the amount of good
with which they were expected to be attended. I would especially “in this
connection mention the case of the production of opium in ¢onnection with
which Indis made a sacrifice and for the matter of that a very heavy sacrifice.
As this House knows ever since its foundation very eamest attempts were made
by the League of Nations to bring the production of opium under control. = An
International Agreement was entered into and -allthose countries who were
epgaged in the production of opium become a party to that Agreement. But,
Sir, severa) years working of that Agreement showed that the expectation that
was huilt on the success of that scheme was, if not wholly illusory, very largely
iJlusgry., The result was that, whereas China for the benefit of which the whole
' e was entered into benefited to a certain extent from the large sacrifice
thaf India made by giving up the production of opium, China herself unfor-
tupgtely engaged in the production of that commodity. Another sinner, and a
vgxy heavy sinner in this respect, was Persia. Whereas India gave up the
manufacture of opium, Persia enthusiastically, though clandestinely, took-1t up,
with the result that India’s loss was in other words the gain of China and Persia.
I hope that the result of the present International Agreement, to which a num-
ber of countries are parties, will not be the same.
One thing certainly, 8ir, is hopeful and I believe the Honourable Member,
. Stewart, is certainly entitled to put that as perhaps the greatest justification
:?the present measure, and that is, Sir, the success which has atténded the
workipg of the international tea restriction scheme. That scheme, so far as J can
gather, has been a great success. 1 do not think it has been in working order
for many years but the result has been very satisfactory so far as it goes. 1
support the measure, Sir, in the hope that the success which will be achieved
by the passing of this measure will be very similar to the success that
has already been obtained in the case of the tea restriction scheme. - :

40 (THE HonNoumaBLE Sik DAVID DEVADOSS (Nominated Indian - Chris-
tiaps) : . Sir, I have much pleasure in supporting this measure. I have to make
only ape or tiwo remarks. In framing the rules under this Act, the Government
will take care to see that in the working of the rules the small planters are not

azed .out, ;, Sir, in the case of big companies and planters who have got
plenty, of funds, the restriction may not seriously ahect their: income, but in
the case of small planters who have to depend mainly upon the sale of the pro-
duee every year, any strict, enforcement of the rules in regard to the small
quantities that they are able to put out might seriously .injure them.
Thereforg, S8ir, I ask the Government to see that the rules are framed in such
a/way, a8 to give life to these small planters during the time this Act is going
to be in force. o

The second point that I wish to press upon the Government is this, that
the quota which has been given$o India is-very smdll: Thete arérseverat con-
ocerns in South India, both in British territory and in Indian States, that is,
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Travancore and Cochin, where large stocks have been accumulated. They could
niot be exported on account of the state of the market. I do not kmow whether
Government have taken into consideration the stocks already on hand.” If
all that is taken into consideration 1 think Government will be:: sabisfied that
the quota which has been - given -to us - under the. Internationtal* Agreement
is not at all adequate. I therefore strongly urge upon the Government to see
}vhether the quota could not be increased 80 a8 to satisfy the clmms of Sonﬂl
ndia.

) Tue HoNoURABLE Mr. T. A. STEWART : Sir, I shall only very briefly
comment on one or two of the points that have been raised. I understood that
the Honourable Sir Ramunni Menon wished a definite assurance that repre-
sentations would be made in respect of the South Indian quota. I understood
that T had given such a definite assurance. I have qualified it only
by saying that if it appeared that a palpable error had been made, representa-
tions would be forwarded. The Honourable Member will not, I think, ask me to
make representations whether or not an crror has occurred. 1can, also assure
the Honourable Mr. Chari and the Honourable Sir David Devadoss that the-
question of safeguarding the interests of the small producer will not be-lost
sight of. The Honourable Sir David Devadoss mentioned the question of
aceumulated stocks that exist in South India. I would refer him to section
11 of the, Act which provides that those stocks should be excluded from the
control scheme under certain conditions, Theso conditions were, 1 think, noti-
fied to producers in South India. The Honourable Sir Ramunni Menon was
anxious that some power of appeal should be given in respect of matters not
covered by section 30 of the Act. Iwould refer him tosection 7 which provides”
for a power of review by the Governor General in Council of all acts and deci-
sions of the Licensing Committees. Finally, the Honourable Seiyid Raza Ali ex-
pressed doubts as to the sanctity of an International Agreement and he - quoted *
the case of the Opium Convention. Well, I would distinguish between the”
two cases and the distinction is a very slmple one. Rubber at the’ presenf;
moment i8 worth 3d. a lb. Some time ago, to my memory, opium in Ran— ’
goon was worth Re. 175 a Ib. I think there will be less appea.l to the evxl '
pass:ons of men under the present scheme. :

“Wix HoNOURABLE TEE PRESIDENT : The Quemon is:

** Thad- the Bill to provide for the control of the export from and import into India of
rubber and for the control of the extension of the cultivation of rubber im British Itk
as paaged by the Legislative Amhly.bemkenuwooomﬁamhon” TR R P YRS

' THé Motion was adopted. o
Clauses 2 to 44 were added to the Bill.
Clausé 1" was added to the Bill.
The Pitle and Preamble were added to the Bill.
TaE HonouraBLE M. T. A. STEWART : Sir, I move :
* That the Bill, 'as passed by the Legmhuve Asaembly, bo paued
The Mofion was adopted.
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Tee HoNoURABLE Sik ALAN PARSONS (Finance Secretary): Sir, I

move : ‘
. * That the Bill further to amend the Indian Income-tax Act, 1922, for a ocertain

purpose, as passed by the Lagislative Assembly, be taken into consideration.” - : )

8ir, this Bill aims at correcting a flaw in the provisions of our Inoome-tax
law dealing with relief from double income-tax—a flaw which 'was of no prac-
tical significance until the recent reduction of the United Kingdom rate of
tax. 1 will attempt, Sir, to explain a somewhat technical matter in as simple
a way as possible. The accepted principle on which relief from double
income-tax is given i8 that, when a taxpayer has to pay income-tax on the
same income in two countries, he should in the event be mulcted only at the
higher of the two rates of tax to which he is subject, and the two countries
concerned distribute betwoen them the liability for the refund of the tax at the
lower rate. The United Kingdom have undertaken the liability for refunding
tax on a doubly taxed income to the extent of half their rate of tax. That
undertaking I may say is in no way altered by this Bill. When the United

dom rate of tax was higher than the Indian rate, this of course meant that
lees than half the Indian rate remained to be refunded by India in order to make
the total refund up to the Indian rate. Section 49 of our Act according-
ly provided that, where the Indian rate of tax was higher than half of the Unit-.
ed Kingdom rate, the balance of relief should be given by India subject to
the limitation that in no case was more than half the tax payable here to be re-
funded. In effect, under this provision the maximum relief which a tax-
payer can get is half the English rate plus half the Indian rate. Owing, how-
ever, to the recent reduction of the standard United Kingdom rate from 5s. to
4s. 64. in the £, the Indian rate is now at certain stages in exgess of the United
Kingdom rate. Therefore, if the taxpayer gets, as he can under our present
law, a refund of half the Indian rate plus half the United Kingdom rate, he will
be getting a refund of more than the United Kingdom tax and more than he is
intended to get in accordance with the accepted principle that he should pay
in the event tax at the higher of the two rates. He will be paying less than the
higher of the two rates.

The provisions of this Bill secure that, while he will get the full intended
relief, 8o that his total burden will not exceed his tax at
the higher of the two rates, he will not get more than this
relief. 1 will give one example, Sir. Take a company now taxed in both
India and England which has an income of Rs. & lakhs. - Its effective rate of
Indian tax is now 46 pies and its effective rate of English tax is 43-2 pies in
the rupee. It should get relief at the lower rate of 43-2 pies. Under our exist-
ing law it would get relief at the rate of 44-6 pies, that being the sum of half
the Indian rate and half the United Kingdom rate. That is to say it would
get 1-4 pies more relief than was intended, and this relief would be given at
21-6 pies by the United Kingdom and at 23 pies by us. If.the Council accept
this Bill, it will get relief at the rate of 43-2 pies, that is to say the United
Kingdom rate, half the relief being given by the United Kingdom and half by
us. I hope, Sir, I have made the position clear. As a whole it can be said
that only companies are affected by this piece of legislation. In order for it
to make any difference to individuals their income would have to exceed

(406 )

12 Noox.
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Rs. 20 lakhs a year. Smaller companies too will not be affected. Figures which
the Central Board of Revenue have supplied to me show that a company .would
have to have an income of Rs. 1,74,400 before it was touched by this Bill.

Finally, I should mention that if this amendment of the law were not made,
India would have on the whole to pay extra relief to the tune of about Rs. 8
lakhs ; and I think the House will agree with me that this is nota sum which
we can afford to give up in order to make a concession which goes beyond
that which it was intended to give to assessees who happen to be liable to
income-tax in two countries.

Sir, I move,

Tue HoNouraBLE Mr. E. MILLER (Bombay Chamber of Commerce) :
Bir, the reason for the introduction of this Bill, as explaimed, is that at present
in certain cases the rate of income-tax in the United Kingdom is less than the
rate in British India, a position that was never even eontemplated when the
original measure granting relief on doubly taxed incomes, was put into effect.
That this situation has now arisen is due to the fact that not only have the
British Governmeyt: been able to reduce the income-tax rate by 6d. in the
pound sterling since April last but because the Government of India, in spite
of many representations made to them, have continued the surcharge on income-
tax in this country.

I consider that it is important that attention should be drawn to this, for
not only is it urgently necessary that this particular surcharge should be re-
moved, but that all surcharges should he done away with as soon as possible
and those that are definitely stifling trade expansion, not later than the close
of the present financial year. The Honourable Sir George Schuster, in the course
of delivering his budget speech last February, clearly indicated we might
expect some such relief when the next budget proposals were submitted to the
Legislature and 1 foresee strong opposition unless something substantial is
done in this direction.

Now that the economic corner-has been turned, and I think that must be
admitted, my opinion is, as a business man with more than thirty years ex-
perience in India, that Government should take a courageous view and remowe
the surcharges as a first step towards reduction in the present heavy taxation
under which we are labouring. I am aware that a large sum would be involved
and that it would probably mean budgetting for a temporary deficit. It
would however give a tremendous stimulus to trade generally and our credit
in world markets and finanocial circles is now so high that I do not believe that
even a temporary deficit would caus> any adverse re-action. Rather I think
would other countries admire us and knowing the conservative policy followed
during the past few years, they would feel pretty sure that the Government of
India would not take such a bold step uamless they were satisfied with the
financial position and confident as to the future. I strongly recommend this
proposal to the careful consideration of the Honourable the Finance Member
and to Government. ' ‘

I should like to take this opportunity of drawing attention to another
pomnt and that is the great evasion of income-tax that still continues and to

B‘ug‘%gst that this is a matter which well deserves close investigation by the
M0708
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Honourable Sir James Grigg. I beheve 1! the nét was. drawn t:ghter lutge
sums. would be reahsed and increased revenue obtained even if: this entailed
increasing  the supervising staff, b s o

T have only to add that’ although perhaps in’ prmcqﬂe wé ‘cannot oppose
this Bill, by accepting it, many' comparies will thereby not be entitled to refunds
‘on the scalé which they hoped to enjoy this yéar and theréfore in domg 80 with
good grace I would express the hope that when framing next year’s budget,
the Honourable the Finance Member will provide for some meagure of -relief
in ta.xatlon, at least to. the exteqt decated by me,, T

TaE HoNOURABLE. M. HOSSAIN: IMAM (Balmr x&nﬁ Orisea - Mubame
tiadan) ;- 8ir; the whole object of this Bill-is-te.increase. India’s income. .As
far as that goes we on this side of the: House cantake no exceptiom: to it,«be-
cause it takes money, not out of the pockets.of Indians but out of the: poekets
of somebody else. :But the fact, Sir, that the Government of India is looking
‘atound for new sources of revenue which they did not have before. prompta
‘me to say a few wards about the inadwisability. of leoking. into;dinall things
while leaving the big things to. take rare of .thomeselves. .- The.-House .will
remember that the Retrenchment Committee Lrought forward a reeommendas
tion that pensions and leave salaries which are subject to English income-
‘tax’ s'hould also be subjéct to Indian "mcome-tax Thereby it was said’ that
an iricome of Rs. 50 lakhs would accrue'to thie Finarce Bepartment without
il any way miaking it a btirden on any people. "The only one to feel the biirdéri
would be the British exchequer. gust 28" the Finance Department is ndw
trymg to take Rs. 8'lakhs out of the British exchetfuer ‘we wish that the tax
‘on leave sa.’lanes and penswns should a.lso come under Ihdxan mcome-f,ax '

THE Honomnu; Sm ALAN PARSONS : M.ny I point out. Sir, bha,t
this Bill takes nothing whatever from the British cxchequer.

+Tae HonouraBLE MR. HOSSAIN IMAM : If it does not, it takes out
of the pockets of private persons and companies. Well, 8ir, we can tax those
;persons who escape all taxation when they go on four or five months leave out
-of Indin. When they stay for less than six months in England they escape
both English and Indian income-tax. If the Government has got no ¢on-
‘scientious objection to tapping the pockete of those who escape taxation, they
‘ought to tax at least these people. That would bring in something like
‘Rs. 10 lakhs to the coffers of Government. Then, 8ir, our point in this con-
nection was that it-should be recorded that if at any time it becomes apparent
 that by this provision we would allow peaple to get. relief of more than half the
Indian rate of income-tax, then an amending Bill will be brought forward
~ With these words, 8ir, I resume my seat.

~ TaE HONQU’RABLE Sir ALAN PARSONS : ‘Bir, the Honourable Member
who has just sat down will excuse me if I confine my remarks to what is in
this Bill and do not range, as I might, over the whole subject of income-tax
"'law and discuss ‘what we might have put into some different Bill. But I
* gathered from his closing remarks that he wished to know whether this Bill
would in any way derogate from the United Kihgdom’s undermkmg to pcy

* Speach not corrected by the Honourable Memaba-.
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a refund to the extent of half their tax. Nothing in this Bill affects that under-
taking at all. The only other Honourable Member who has commented on-
this measure—and I was glad to see he accepted it—is the Honourable Mr.
Miller. He also, if I may say so, appears to me to have dealt chiefly with
matters which are not included in the Bill, and I fear I can give him very little
comfort. I can give him an answer in two sentences ; the Council has heard
one of them on many occasions from me. Government do not give prior
intimation of their intentions with regard to taxation. But I can give the
House an assurance, which I am sure they, if not the Honourable Member,
will welcome that in no circumstances and at no time will the Government of
India intentionally and of set purpose unbalance their budget.

THE HoNOURABLE THE PRESIDENT : The Question is :

* That the Bill further to amend the Indian Income-tax Aot, 1922, for a certain
purpose, as passed by the Legislative Assembly, be taken into consideration.”

The Motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TaeE HoNoURABLE SiR ALAN PARSONS : 8ir, I move :
“ That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

The Council then adjourned till Eleven of the Clock on Tuesday, the 28th
August, 1934,





